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280 Customs.

PasspDp BY THE (}OﬁﬁnNOR,(}ENERAL or Ixpra ix Couxcil.

(Received the assent gf the Governor General on the 31sé March
K 1871).

An Act for the further amendment of the Consoli-
datéd Customs Act.

Proambie. For the further émendmont of the Consolidated
Customs Act (No. VI of 1863); It is hereby enacted
as follows :—

Amendment 1. Section twenty-thlee of the said Act shall be

of Act VI of deemed to authorize \‘and to have always authorized

1863, section

923, the Governor General in Council to prohibit or restrict
the importation or exp@rtatlon, by sea or by land, or
both by sea and by 1and of any par’mcular chsq

of goods. 1

Warrant to 2. As often as any good% are lodged in a public
E‘e,e%;f‘t’i’;m warehouse or a licensed pnvate Wcu*ehouse, the ware-
soods are  house-keeper, or, in the case of the Bengal Bonded
warehoused.  Warehouse Association, z the Seeretarv of the said

Association, shall deliveria warrant signed by him as

such to the person lodgn’m~ the goods.

Form of war-  Such warrant shall be i in the form in the schedule
rant. to this Act annexed, and shall be transferable by
endorsement ; and the engorsee shall be entitled to
receive the goods speclﬁeél in such warrant on the
same terms as those on whigh the person who origi-
nally lodged the goods wduld have been entitled to

. . recelive the same.
Goods found 3. All goods found on boaird any boat in excess of
i ab in

excess of the boat-note or Custom- house pass, whether such
boat-note or  goods are intended to be 1a11ded or to be shipped on

hass liable to o
Eg;%scmgn‘o board any vessel, shall be hable to confiscation.

Acttoberead 4. This Act shall be re%diwwth and taken as part

;v;t}IJS(%Ct VI of the Consolidated Customs Act
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Fory or Boxpep iyz\.RE}IOUSE WarrANT,
(See Sdgtion 2).

I do hereby certify that . have
deposited in the Warehouse of % the
under-mentioned goods ¢ which goods
the { engage on demand, after pay-

ment of rent and incidental charpes and Government Dues or
Customs chargeable thereon, to daliver to the said

or their assigns, or t§ the holder of this warrant to
whom it may be transferred by encifg)rsemeut

]

ES




